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IN THE CENTRAL ADMINISTRATIVE

TR IBUNAL: ‘HYDERABAD BENCH

[} |
AT HYDERABAD

OsA.No,1529 OF 1995, Date of Order :24-4-1998,

—— —.ﬂr—--n—w-n—-—-n——--

Batweean: ' !

1, KSrinivasa Rao ‘
2. M,Padmavathi
3. S,Masood Alam | "
4, S5,Prabhakar ) ;
5, V.Shravan Kamar 'f
6. M.A, Khuddus o
7. G.Showrilu : -
8. G,Sambaiah ' :
9. J.Somi Reddy |

A ND

1, The Superintendent of Post Offices, i
Nalgonda Division,Nalgonda, "

2. The Superintendent of Post Offices, |
Suryapeta, Nalgopda District, _ '
3. The Chief POst Master General, |
Andhra Circle, Hyderabad, ?

4, Union of India, represented by the
Secretary to the Department of Posts, ‘
New Delhi, )

+« Respontients

i ! .
COUNSE L EFOR‘ THE APPLICANT :: Mr,K,VenkateshWara Rao :

COUNSEL FOR THE RESPONDENTS: Mr,K,Bhaskara Rso

—— T — P,

THE HON'BLE SRI R,RANGARAJAN, MEMBER (ADMY)
AND 2

THE HON'BLIE SRI B,5.JAI PARAMISHWAR, MEMBER (JubL)

b — - — .

ORAL ORDER (PER HON'BLE SRI R.RANGARAJAN, MEMBER (A) )

Heard Mr,K.Venkateshwara Rao for the Agplicant

and Mr,K.Bhaskara Rao ;-fér the Respondents,

) ; _:“‘_: B . ceved
:ﬁL/” h{f g:yf’/’ :




2. The applicants numbering 9 were initially appointed

as Short Duty Postal Assistants in the vacancies that may

arise due to leave, deputation etc,, and to meet peak hour

rush of work without incurring OTA, One of the Orders issued

in this connection is at Annexure A,4, Page 10 to the OA,

3. The applicants éﬁbmitted a rapresentation'for regulari-
sation as Postal Assistants in Nalgonda DiviBion in which they
are posted for regularisation f£rOm the date of their initial.

appointment as Short Duty Postal Assistants., The applicants

'rely on the Judgment of this Tribunal in 0, A.No,739 of 1993

dated:22—9 1994 to ask for tha above reljef,

4, This O.,A, is filed for a declaration that the applicants
are entitled to be treated as having been regularly appointed
as Postal Assistants with effect from the date on which thaey
joined as Short Duty Clerks on completion of both theoritical

and practical training on 16-11-1981 with all consequential

benefits swh as pay and allowances, seniority and other attendant

benefits as per the Judgment in 0,A.No.739 of 1993, dated:
22-9-1994 of this Tribunal,

_m.‘ ble -
S«  Recently the,Supreme Court had held that the S,D.,RTPs
cannot be given the seniority from the date of their initial
appointment as 5,D,RTP, (reported in 1997 (7) Supreme To-Day,
UNION OF INDIA & ANOTHER Vs K.N,SIVADAS & OTHERS; PATED;
1lth AUGUST, 1997). That the Judgnant of the Supram¢'Court
came much later than‘tho Judgment in O,A.,No,739 of 1993 issue

decided on 22-9~1994, Hence the Supreme Court Judgment is to

be considered,
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6. However, the learnedVCounsellfor the Respendemts submit
that. it is by histake the applicants were posted as Short Duty
Péstal Assistants against the vécanci@s and hence they should
be regularised from the date of their initia‘fl appointment, As
the respondents have not filed reply in this 0.A., this pﬁint
could not be considered, &s the applicants have already sub-
mitted representation dated 15-12-1994,_the ;QSpondents'are
directed to dispose of that representation ih accordance with
Law, While disposing of:tna representation khe contents of the

O.A, may also Dbe téken note of, !

7. Thus the 0,A, is disposed of, No costs,
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( WM ARAMESHWAR ) ( R..RANGARMPN,)

MEMBER (J w - e ()
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Datedsthis the 24th day of April,199g R
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Copy to:;
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The Superintsddent of Post 0ffices, Nalgonda Division, Nalgonda,

The

Ths

The

Une
Une
One

One

Superintendent of Post Offices, Suryapeta, Halgonda Dist.

Chief Post Master General, Agdhra Circle, Hyderabadﬁ

I\

Setretary to the Department of Posts, New Dalhiy

copy ta,Mr% KﬂUenkatasuara Rao, Advocate, CAT., Hyd.

copy to Mry K/Bhaskara Rao, AddlyCGSCs, CAT., Hyds

copy to DJRW(A), CAT., Hydy

duplicatag capf?
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IN THE CENTRAL RDWINIST?RTIdu TRIBUNAL

HYDERA 840 GENEH HYDERHKBARD

THE HON'BLE SHRT RLANGARAJAN : M{a)
41D

THE HON'BLE SHRI Bi.S.JFRI QRRHI"!‘.—ESK&‘JHR
M oLd)

DATED: - AL \ o \5‘8

‘

OROER/ JUDGMENT

_ND JRDER AS

M.A/R.A/C.P.ND.
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N OINTERIM DIRECTIONS

JISPOSED OF WITH DIRECTIONS
SSED |
DTSMISSED AS WITHORAUN
DISMISSEN, FOR DEFALLT
0RDERED/RENECTED

0 COSTS
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